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itiis [kpplication is in form 11.10.0§ present : The Hon'ble Mr Justice D.N.
o W e € 1 1 Chowdhury,Vice~Chairman.
“ The Hon'ble Mr K.K.Sharma,
} Administrative Member.
o The controversy raised in this
application is basically a claim to
} be appointed on compassionate ground
{ on the death of the father of the
applicant. According to the applicant |

} if respondent No.4 Sri Ashok Kr.Sarkar
1 is appointed on compassionate ground
in that case perhaps he may not lock
after the members of the family.These
) are the matters to be taken care of
by the administration and in fact the
jletter dated 22.6.2000 sent by the
office of the DRM(P), Lumding clearly
jindicated that the department is
aware of the fact and asked for consent
jof all the family members proposing
the name of a candidate and also an
| undertaking backed by an affidavif
2! to support the members of the family.

1 " Heard Mr M.Dutta, learned counsel
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C.A. 407/2001

11.10.01 for the applicant and also Mr 'S.Sarma
" " learned counsel appearing on behalf
-,df #r B.K.Sharma,Railway standing
 ‘counsel. |
For the foregoing reasons we are
not inclined to interfere in the
... matter. It will however be open to
A | the applicant to take up the matter
.. 'with the appropriate authority as
‘per law. S
 Subject to the observations made |
above, the application thus stands
‘dismissed. Noﬁbrder,as,tov;osts.

10 e,
’ Megber‘C\d%ﬂ*»/ Vice-Chairman
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- Tribunals Act, 1985)

3
Title of the Case : 0.A. No. 407— of 2001 i
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IN_THE CENTRAL AD STRATIVE BUNAL: : ] C

0.4, No.HO For 200

BETWEEN

Shri VaJjan Sarkar,

8/0 Late Arun Chandra Sarkar,
Railway Station Road, Tarapur,
P.0. Silchar-3, District Cachar,
Pin-788003.

. Applicant
AND

1. Union of India, through the General
Manager, N.F. Railway, Maligaon,
Guwahati-11.

2. The (General Manager {P), N.F.
Railway, Maligaon, QGuwzahati-11.

3. The Divisional Railway Manager (P),
N.F. Railway, Lumding.

4. Shri Ashok Kr. Sarkar,
§/0 Late Arun Ch. Sarkar,
Panisagar Railway Colony,
P.0. Panisagar, District Tripura (N).

. Bespondents
DETAILS QF APPLICATION

1. PARTICULARS OF THE ORDER _AGAINST L WHICH _ THE

APPLICATION 1S MADE

The instant application under Section 13 of the
Administrative Tribunals 'Act, 1985 has been made
seeking compassionate appointment of the Applicant in a
Grade~-IV post following the death of his father and
also on the apprehension based on information £from
reliable source, that the Respondent authorities are
going to appoint the Respondent No. 4 on compassionate
ground in a Grade IV post in place of the deceased
father of the Applicant and the Respondent No; 4 Late

Arun Chandra Sarkar. The Respondent No. 4 is already
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employed and lives separately with his wife and
children and as such, he will not look after the
Applicant, an unemployed youth and their unmarried

sister, who resides with the Applicant.

2. JURISDICTION OF THE TRIBUNAL :

The applicant declares that the subject matter of
the instant application for which he wante redressal
is well within the Jjurisdiction of the Hon'ble

Tribunal.

3. LIMITATION :
The applicant further declares that the

application is not barred by limitation.

4. FACTS OF THE CASE :

4.1 That the Applicant is a citizen of India. He is
an unemployed youth and has a sister who is dependent

on him.

4.2 That +the Applicant's father Late Arun Chandra
Sarkar was working as porter in Panisagar when he died

in harness on 28.3.2000.

4.3 That Late Arun Chandra Sarkar on his death left
behind him his five sons and a daughter who are viz.

Shri Ashok Kr. Sarkar, Shri Vajan Sarkar, OShri Sajan
Sarkar, Shri Madhusudhan Sarkar, Shri Subhash Ch.
Sarkar and Smti. Purnima Sarkar with the mother of the

Applicant having predeceased his father.

4.4 That apart from the Applicant and his sister all
the brothers of the Applicant are employed. the

Applicant has completed his Higher Secondary.



Shri Ashok Kr. Sarkar, the eldest brother of the
Applicant who is also the Respondent No. 4 in this
petition is presently working in B.R.T.F. (GREF) under
the Central Government on a work charged /casual basis.
He 1lives separately with his wife and children and he

virtually severed all connection with his brothers and

sister.

Shri SaJjan Sarkar, the immediate younger brother
of the Applicant runs a petty business at Badarpur and

resides there with his family, somehow maklng their

both ends meet.

Shri Madhusudhan Sarkar works in the Border

Security Force and is posted in Rajasthan.

Shri Subhash Ch. Sarkar, the youngest brother of

the Applicant also working at BRTF (GREF) and resides

at Panisagar.

Smt. Purnima Sarkar is the sister of the Applicant

and is unmarried. She is dependent on the Applicant.

Thus the Applicant as well as Smt.Purnima are the
only persons in the family of the deceased Government
servant who have been put to grave financial

difficulties because of the death of the bread Winner.

4.5 That following the death of the Applicant’s
father, the Applicant's eldest brother Shri Ashok Kr.
Sarkar, the Respondent No. 4 applied for appointment in

the Railways on compassionate ground.

\/%jﬁawt /fivibf4/L-‘_



4.6 That the Applicant and his brothers and sister
except the Respondent No. 4 made an application before
the Respondent No. 3 praying for appointment of the
Applicant on compassionate ground, in place of their
deceased father so that the Applicant and his sister
could sustain themselves following the death of their
father who was their sole bread winner. The said
application was forwarded through proper channel to the

Respondent No. 3 on 6.5.2000.

A copy of the application is annexed as ANNEXURE-1.

4.7 That fhe Respondent No. 3, by a letter dated
22.6.2000 informed the Applicant that since the
Respondent No. 4 had already applied for appointmwent on
compassionate ground and since it is only possible to
make one appointment, the other membeis.should, by an
affidavit, propose the name of the person who is t§ be
appointed on compassionate ground, due to the death of
the father of the Applicant.

A copy of the letter dated 22.6.2000 is annexed as
ANNEYURE-2 .

4.8 That all the brothers and sister of the
Applicant, except for the.Respondeut Noe. 4, by an
affidavit, proposed the name of the Applicant for
compassionate appointment in place of their deceased
father. The Applicant also stated that except for the

Applicant and his sister, all the brothers 6£ the

Applicant are employed. The said affidavit was sent to

the authorities so that the Applicant could be

appointed.

\/;\jam Ko Ko
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A copy of the affidavit dated 28.6.2000 is annexed
as ANNEXURE-3.

4.9 That the Applicant and two of his brothers and
sister also made an application on 2.8.2001 to the
Respondent No. 3 for payment of tha dues of their
deceased father after coming to know that an amount of
Rs.48,170/- had already been paid to their eldest
brother as part payment of the dues of their deceased
father, which the Applicant's eldest brother had fully

retained without sharing the same with his brothers and

sister.

A copy of the letter dated 2.8.2001 is annexed as

ANNEXURE-4 .

4.10 That inspite of the submission of affidavit by
the younger brothers and sister propoging the name of
the Applicant for appeintment on compassionate ground,
the Railway authorities are contemplating to appeint
the Respondent No. 4 on compassionate ground in place
of their deceased father. The Applicant feeling
apprehensive made an application before the Respondent
No. 3 on 2.8.2001 not to appoint the Respondent No. 4
i.e. Ashok Kr. Sarkar, as he had started 1living
separately and had virtually severed the relation with

his other brotheré and sister.

A copy of the application dated 2.8.2001 is
annexed as ANNEXURE-5.

4.11 That the Applicant astates that appointmentis on

compassionate ground are made to an eligible dependent

\j;;faaa Ao
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family ‘member of a Railway employee dying in harness,
to save the family from distress and therefore it is
incumbent on part of the compassionate appointee to
look after the dependent family members. In the instant
case, +the Respondent No. 4 has severed his relation
with the Applicant and their unmarried sister and as
such, he will not 1look after them. Further the
Respondent No. 4 is employed whereas the Applicant and
his sister are ﬁnemployed and are in great distress in

view of their precarious financial condition.

A copy of the Railway Board's letter dated
22.8.2000 is annexed as ANNEYURE-6.

4.12 That in the event the Respoadent No. 4 is
appointed, the Applicant and his sister who were

particularly dependent on their sole bread winner 1i.e.

their father will suffer irreparable loss and inJjury.

In fact, the Applicant and his sister are facing a lot
of hardship as both of them have no source of income,
although presently the Applicant has been running an
antorickshaw. On the other hand, the Respondent No. 4
and other brothers of the Applicant are employed and
except for the Respondent No. 4  had supported the
appointment of the Applicant. Under the circusmtnaces,
the delay in appointment of the Applicant and the move
to appoint the Respondent No. 4 have put the Applicant

and his sister in great distress and hardship.

5. GROUND FOR RELIEF WITH LEGAL PROVISIONS :
5.1 For +that +the Applicant is an unemployed youth

having a dependent sigster to look after and being

\/;jm A K-
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qualified to be appointed on compassionate ground
following the death of their father, is eligible to be

appointed on compassionate ground.

5.2 For that the Bespondent No. 4 is already employed
and has severed his relations with the Applicant and
his sister and is not going to look after the Applicant
and his sister who were dependent on +their father's
income and that same having exhausted, they are
virtually facing starvation. Further the Applicant's
other brothers and sister have supported the claim of
the Applicant and as such, the Applicant and not the
Respondent No. 4 is entitled to be appointed on

compagsionate ground.

5.3 For that the guidelines of the authorities make
it incumbent for the compassionate appointee to look
after the other dependent family nembers of the
deceased employee and since the Respondent No. ¢ has
severed all his relations with the Applicant and his
sister, he will not look after them in case he is
appointed. On the other hand, if the Applicant is
appointed, both he and his sister would be able to

maintain themselves.

5.4 PFor that the other brothers and sister of the
Applicant, except for the Respondent No. 4 thave
supported the claim of +the Applicant through an
affidavit and under these circusmtnaces, the delay in
appointment of the Applicant and the move to appoint
the Respondent No. 4 by the authorities will not only

defeat the purpose of the compassionate appointment,

V?%fn- Aat Kot



but will put the survival of the Applicant and his

unmarried sister at stake.

5.5 For that if the Respondent No. 4 is appointed

instead of the BApplicant, it would be against the

policy of the authorities 1laid down for making

compasgionate appeintment.

That the Applicant has made applications and
representation before .befers- the authorities, but

nothing concrete had come about.

The Applicant further declares that he has not

filed any application, Writ petition or suit regarding
the matter in respect of which this application has
been made before any Court or any other authority or
any other Bench of the Tribunal nor any such

application, Writ petition or suit is pending before

any of them.
8. RELIEFS SOUGHT FOR :
On the facts, circumstances and premises

aforesaid, the applicant prays for the following

reliéfs : |

(a) Direct the authorities to appoint the Applicant in
a Grade-IV or Grade-III post on compassionate
ground in place of the deceased father late Arun
Ch. Sarkar.

{b) Direct the Respondent authorities not to appoint

the Respondent No. 4 on compassionate ground.

\/;\j“ﬂo'\/l /SA/L KM' )



(c) Direct the authorities to pay the remaining final

settlement dues to the Applicant and his sister.

(d) Pass any other order or orders to which the
applicant is entitled under the facts and
circumstances of the case and as may be deemed fit

and proper by this Hon'ble Tribunal.

8. INTERIM ORDER PRAYED FOR :

Pending disposal of +the application, Your
Lordships maybe pleased to diiect the authorities not
to appoint the Respondent No. 4 on compassionate

giound.

The application is filed through an Advocate.

11. PARTICULARS OF THE I.P.O. :
(i) I1.P.O. No.

(i1) Date

(1ii) Payable at : Guwahati.
12. LIST OF ENCLOSURES :

As stated in the Index.

Verification.............

‘\/;fjam« ALen Ko -
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VERIFICATION

I, Shri Vajan Sarkar, aged about 31 years, son of
Late Arun Chandra Sarkar, resident of Railway Station
Road, Tarapur, P.0. Silchar, District Cachar, do hereby
solemnly affirms and verify that the statements made in
the accompanying application in paragraphs 4.1 to 4.12
are true +to my knowledge and the rest ére ny humble
submissions before this Hon'ble Tribunal. I have not

suppressed any material fact.

And I sign this verification on this the _& th day

- of QOctober 2001 at Guwahati.

'\/Ajm At

(4
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The Divisicnal Railway Manager(p).

He Fo Railway ( Lumding.

(Threugh Proeper Channel).

Subi~ Prayer for appointment on compassionete Ground.

Respected 8ir,

We, the undersigned, Sons & daughter of Late
Eri Arun Chandra Yarkar,Ex~Porter/Panisagar have Gecided
for appeintment on compassienate ground ef Sri Vajan Sarkar,
fecend Son ef eur Late father whe cxpired en 28th March/
2000, while en duty.

‘ The heirs of eur Late father with bicdata of
each are as fellows.

(1) Shri Ashek Kr.Sarkar, our eldest brother whe is
werking under BRTF(GREF)/42nd at Dharmanagar,residing
at Panizagar with his family. -

(2) Shri Vajan Sarkar, Second brother is unemployed
and residing at Silchar with eur énly youngest and Un-
married Sister Miss Purnima Sarkar.

(3) SEhri Sanjan Saikar, the third next, is running o
small businsss at Badarpur and residing with his family
at the same place.

(4) &hri ¥Madhu Sudhan Sarker, our .forth brother io
wverking under BSF at Rajasthan. h

(5)  Shri Subhash Chandrs Sarkar, the /£ifth. brother is
wverking under.BRTFAGREF) 42rd Lharmansgar,Panisegar.

(6) Smt.Purnima Sarkar, the youngest and our enly
sister {s unmerried and is resfding with sur secend
brsthesr Shxl Vajan-Sarkar at Silchar.

Cur mether Late Parul Rani Sarkar,already expired
on 16.1.1998. ’

(ContdeePased)

[ F;
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Under the above circumstances, we the undersigned
signateries'brothers & sister do hereby agree to request
your HeROUrto make appointment to our second brother
Shri Vajan Sarkar being unempleyed, on compassionate
greund in the Class -III categery post. His educational
qualification i#s being H.S. Passed.

Further, we hereby undertake to besteow tho ponsionary
benefit te eur unmarried sister Miss +Purnima Sarkar. The

ether dues will be distributed equally ameng all the heirs
of eur Late father.

In this respect, we fervently request your honour
to take a coempassienate view in terms of our foeregeing

+ censensus at your kind and earliest disposal & for which
~act of your kind actien we shall be highly obliged.

Yours falthfully,

(1) Vegam AMLKM‘ 3

X2
\O&w\ ¢ . o
. . 2) .
| Qdﬁ\:mk & VY ( Srrsea VSatiral.
B ) i (Q‘ | .
‘ﬁk\{\@mﬁp (4) 5 bS8y CL ) (.go/z:«% )
MR R - |
. \ (2“.{;;“‘ )
® (5) Purernima @m}@m
Fitasted

.
Mo inny Tolta

Ldvgente
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ANNEXURE-2
. By Read, Post
Office of the
DRM(P), Lumding
No. E/227/LM/Comp(W)/B.S. Dtd. 22.6.2000
To v

Shri Bhajan Sarkar,

S/0 Late Arun Ch. Sarkar, Ex. Porter/Panisagar,

C/) Coaching Clerk incharge, N.F.Rly.,

Panisagar,Dist.Tripura (North) Pin 799260

Sub : Apptt on comp. ground.

Ref : Joint application dtd. 06.5.2000

In connection with the above, it is informed that

your elder brother Shri Ashok Kr. Sarkar has applied
for his own appointment on comp. ground on account of

death of father Late Arun Ch. Sarkar,

Ex.Porter /Panisagar on 28.3.2000 while in service.

Since one appeintment on comp. ground is
admissible against one death, you are advised to submit
an affidavit to this office sarly with consent of all
other family members including your elder brother Shri
Ashok Kr. Sarkar proposing the name of +the candidate
for appointment who will support the family, to enab}e

this office to initiate the case for further action.

Sd/- 23.6.2000
For DRM (P)/LMG

Copy to : The Convenor, PNM, NFREU/LMG Divn., Camp
at Silchar for information in reference to
his letter No. EU/KDG/Commp/Conve/2K dt.
3.8.2000.

For DRM (P)/LMG

Flitested

w
Mrinmny Dutta

Advocate
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We, (1) Sri Ashok Kumar‘Sarkaf,;aged about - 33 yed.k,

N T

S0 SRR

(3)Srlsmmm1
(4) kMadhusudhan Sarkar, dged aboute

t

. « : P
26 yearg, (5) sri Subhash Chandra Sarkar , aEPd about ~ 25 years, i
(6) Mihu. Purnima Sarkar, upea about = 18 years, the sons’ and Png
daughter of Late Arun Chdndra Ssrkar, Expovttr, Paniaapmr, - ' é
reg 1denp of Tarapur, Silchar- 3, £,5, Sllchar, Dist. Cachar, ?
Assam, by faith Hinlu, by flattonzlity - ‘Indian, do hereby .g
golemnly afrirm on oatk & declare ag follows ~ i 2
1. | That, at pre~ent We are reaidlng at our afora aid g
address, | : . é
' o v

24 Tkat amoung our brothers/sister Sri ashok Kr. ;

Sarkar dt presenting worklng under Central Govt, under BRI (GIEF)

e

y
f
4ong at’ Dharmanagar and residing at Panisapar with his family, i
3. Chat o, s Bhajan Strkar 2nd brother ic une claploycd
and reslcddng at Silchar with only youngedt unmarried sister iFisa, .
. , -~ g
Purnima Sarkar, . e
L, . - That , Sri Sanjan Sarker, the third brother ig

runnin& @ business at badurpur & residing at sadarpur with his

- P
- . N .

-
Sriovddausudhan Sarkar wx our fouwrth brotner
is working under #8IT and at prevented pocted at fadas thun (under b

Central Tovt, ) : contde,S.p/2
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i
6. That, Sri Subhash Chandra Sarkar, our fifth p
brother is working under BRYF (GREF) 42ng, Dharmanagar & *éfj
reQ1d1ng at.Panisagar ,under Central Gov-t. .f55
7

W
That, Miss, Furnima Sarkar our younLeoL unmdlried

Sister at presenting res lding at Silchar with our 2nd uncmnloyed
lp-
brother Sri Bhiaun sarkar, '

Jp \:&
8, That, our mother late Parul Ranl
expired on 16-1-1998 (death oz rtificate encio

. That, under above gircum"tanoeg,

we the under=
gipgned signatories brothers/sis

ter do hereby agree to requeytigﬁ'
to make appéintment to our 2nd brother Sri Bhi jan Sarkar

un(mployed, On coumpensation ground in the class~II1 cate
post, his qualification is H.S. passed, at present he may be

appointed as clags-IV category, to meet his economical hard-
ship for survival,

5t
beil ngwf
gory ;

~

7 e e L

The. utacementu made above are .true to the bect
of"’ our knowledge and belief and we put our
. affldQVlt on this the

Silchar court,

Signature in this
291w
vﬁ%ﬁ?June 12000 before Magis trate at

Deponents,
I . 'f . ft -
dentified by me, _l) \/o\jafn 'éwcb\aj)_ .

\ f}{;m~$a_0~(. Q%uvd g é;;4§a€yekﬁ. fﬁiﬂ%{ﬁn&
.. P2\ w

Advocate, Silchar,

LO G ubath GJu SaHha2

o . : 4
[ et .
‘

.Sj Durrimao, Sort ket

Sworn befare rr,

A tested @%‘”\

hayp 1°trat§&8110ﬂdr.

MY Dﬁﬁ@&%ﬂ@&ﬂ nrels (8
' f{]\"m 10 9{@ m
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? | o | ANNEXQK;n

. From ' _ _ C
ghri Vajan garkar (& other family members of
late aArun Chandra garkar,
. Bx Porter/Panisagar)
rRaliway Colony, Tarepur,
P,0. Silchar~788003

T e LU A g
N T e “ T e

- i -

TO
. Tha pivisional railvway Manager
f{ amding, N.¥, Raflvay

kN gub 3 Claim for payment of proportionate
" ghare against settlament dues of
P 1ate Arun Chandra Sarkar,

S , EX Porter / Panisagar -

b 8ir,

N It has come to our knovwledge that an amocunt of w./y,/70
f&,"« as-ﬁart payment against settlsment duag of pate arun Ch.

. garkay, our fathar, has been paid directly to Ashok Kr.
. ' . garkar our elder brother who personally ratained the
_total amount and has not disbursged our ghare though vs
are also co-gharer of the said amount .

—

R Wle therefors submit our ciaim bafore your honour
to arrange psyment of our claim directly to us st an
anrly date 23 we are nov panging our days almost in
starvation. '

Hopa to dat your early action on the subjact.

PO With thanks,

4 H

: ]
" yours fatthfully,

1¢\ﬁfam' Lan K an.

{
ja
L)

eyt _Soseee

3. Swbasi 4. Swegare

4, ﬂ\\ . ™
‘ pated, Jilchar, AT LT bck aTrC
“. % Z2nd_August 2001
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Mrisingy Dutiy
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From Qﬁ
gdSnrz Vo jan Saykar &B%u other famdiy mymbars of .1454
: tate arsn Chendra Sarkar,
, wi Pord @?/Pauisagav ]
Raiivey Colony, Terapur,
Pe0. Siichar -~ 788003

TR -
The pivisional Ralivway Manager
rumding, N.¥F. Railway

gub ¢ Prayer for sppoincthsnt on copagsionate
. ground in Rallway for.Vﬁjan $arkar

raf ¢ Qur Joint lettar dt, 6=3-2K .
forvarded by CC I/c / Panisagar

ey

gir,

Ag por our wrifton cousent for appointmant of our
2nd senior unemplioyed brothar Vaisn Sarksr vide our jetter
unger referance, ofr geid brother appiied for appointment
on eawmpassionats ground 4in Raiivway sfter observing =1j
formalities necesssry in fuch case.

{23 Considering sil sngle, we ha@@ torn dodn the <@iaim
of our S@niorwmqt brother 8vi ashok Kr. garker az he is
not a membar 0f jeint Hindu famiiv of cur father. Dus 1o
a-@iffarency of opinfon with gur father rate Arua Chandra
i Berhapr, our sald brothar gince desth of owr £athedn

.- residing with his wife, and chijdren in sepsrate mass and
gaeparaste propsrty snd oniy @sintaining his wife 4 chiildrsen
with his incoma as an employse nf BRYFP (Oraf)y / 42 Bn.

({3) From reliabie gource novw it hsg coms tc our: knou?naue
that desplte of our joint praoyer for ‘eppointwent o6
compasgionata ground to our genlormost member of present
family, Sri Vajan snrx&r@ praoceas st ¢ffice. 13 going ov’ %o
appoint .§ri Ashok Kx “garkpr who has aiready quited thig-
famiiy cof 1ate arun Chendra mﬁrkﬂfe

{4) ~ Under the mbova circumstamﬂag, 4f the seid information
be Correct, we would fervenily raguast YOU not ©o engegs
- gxi ashok Er., Sarksr on compasaionate ground whe has wuatwﬁ
¢his family during our digsirsss pogition, othsrvize 4% would
ba an iwjustica £for us pgrvivwiafly on bhumanitaxisn groond.

Hok% L9 g8t your gindsre cooparation im this rugpect.

AS Owr 44h brother s out of gtafon his signabuds
could mot be. token hore in this letier.,

Hith thanks, ,
‘ . Yours faithfaily,
e \fnjan f\]ZL AL

4t .’L/(l:‘/L Aﬁ el
LT ) T ) - .
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Datad, Siichar o (, UﬁJ/OI‘
Tho zma,&ugqﬂt 2001 fe ey O SN
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Railway Board's letter No. E(NG)-II/99RC-1/Genl./19
dt. 22.08.2000.

The object of the scheme of providing appointment
on compassionate grounds to an eligible dependent
family member of a Railway employee, who dies in
harness or is ‘retired on being +totally medically
incapacitated, is to relieve the dependent family
members from financial distress caused by the death. It
is, therefore, incumbent on the part of a person
appointed on compassionate grounds to look after the
other family members who were wholly dependent on the

ex~-employee for their sustenance.

Cases have come to the notice of the.Board where a
ward of an ex~Rallway enployee, appointed on
compassionate ground, had discontinued looking after
the widowed mother and the other. dependent
brothers/sisters. It has, therefore, been decided that
any person being considered £for appointment on
compassionate ground, should give an undertaking in
writing that he/she will maintain properly the other
family members who have been dependent on the Railway
employee and in case it is proved subsequently that the
family members are being neglected or are not being
properly maiptained by him/her, his/her appbintmept
maybe terminated forthwith. For this purpose, the
details of the dependent family members maybe obtained
and kept on record at the time the reguest for

compassionate appointment is made.

eRERCARAREE
Aitested

Virinmoy Duffa

Advocate



